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Cerntrsl Administrative Tribunel

Principal 8ench, Ney Delhi, <j>

CA Mo, ca7/91

Neu Delhi, this the Sth day of Octcber, 1905,

Hon'ble &hri f.V. Haridasan, Vice~Chzirman {3)
Hon'ble Shri K K., Ahocja, Member (A)

Amar Singh

S/c Late E&h, MNikks Ram
r/o CuQ, Mir Dard Lane
MAMC  Campus

| : :
Ney Delhi. .. Rpplicent

( None )

Versus
Delhi Administration $ through

1. Secretary {(Medical & Hezlth)
Delkhi Administration
Oelhi,

2, The Chief Secreteary
Oplhi Acdministrztion
Delhi,

3. The Medicsl Superintendent .. Respondents
5,8, Pant Hespitsl
New Delhi,

Hon'ble.ﬁhri B.V. Haridssan, Uicg-Chailman(J}
o

The arplicant uas recruited es Nursing C:cerly
in L.N,3.P, Hozpital New Delni on 19.12,1°56 and uss later
pro-moted as Technical A"sft. {Gr, II) w.e,.f, 1.7.,1897C hut
accor”ing Lo resscndents on 2;7,197@, Uhen the ao licant wos
transfeired from G.B{ Pent Hos:ital there wrs a repressntation
ageinst the transfer and thersfore for want of & vicancy of
Technicel Asstt, ir G.B. Pant Hospital, the arnplicant wrs
retzined ageinét the existing vacancy of Sr, Techipizal A 34,

but drawing .#y in his ocwn sczle by Urder vated 1,7,6¢,
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Stating that the applicanf having 16 yesrs ex ericn.e
as Technical Asstt.lshould be prcmoted as Sr, Technics]
Asstt, and sdjusted againét the existing vecency, the
applicant made representztion, Finding no TESD. N2,
the arplicant has Filed_the application praying that
the respondents may be directed to frfay the applicant
pay attached to Sr. Techricel Asstt. from 1.7.8¢
ocnwards zs he has been performing the duties attached
to that post, The'apﬁlicént has further praoyed

that fhe respondsnts may aisc be directed tec promute
and adjust the zpplicant agzinst the post of 3r, Tact, Apsstt,

after due formalitiss on a regulsr basis,

Z The respcndents in their reply have stated khat
the applicant wes reteined in G.B, Pant Hospital on
his‘reprecentafion as Technical Afstt. against the
post of Sr, Technical Azstt, since the post of
Techrical Asgtt. was not zmveileble in that hispital,
Since the spplicant has not been promcted to the post
of Sr, Technicsl Rsstt. and as he hss besn perfecrming
the duties attached to the post of & Tech, Asstt. only
a€cording tc the respondents, the applicant is ot

entitle to get the pay of Sr, Tach, Asstt, w,e,f, 1.7.£0

as prayed by him,

3. When the aspplication came up for final hesrinn
none appeared for the appiicant though tsken up tuire,
Shri ®.K. Thekur, Proxy counsel appearec on behalf ¢f
/the rispendents,  Un a careful scrutiny of the plea.iings
and on he=ring ths lezrnec broxy counsel of the
respondents, we find that the applicant does nct hzwe

a legitimate qrievances tc be redr.ssed, He was ~c*
gopeinted as Sr, Technical Asstt, on 1.2,89, i'ig ryun

allegation is that he was 'retasined! against tha [ost

of Sr. Technical Asstt, allowing him to dreu tre cEy
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cnly in hi§ post and scale; The allegztion in the
application tHat the applicant has been performing

the duties attached to the post of Sr, Technical‘ﬂastt.
has bean emohatically denied by the respondents.' Since
the applicant has not been either appointed or even

asked to berform the duties of Sr, Technlc:J Asstt,

we do not find 3Ny reascn to zllouw the epplicant teo

draw the pay attached to that post, As far zs the cleim
of the wpplicant for promotion to the post of Sr, T=zch,
Asstt, the Department 5__d;£ébieé—1o consider the applicant
also on hlb turn while considering all these reléiﬁgn“
eligible to be'tonaidered for promction, There jg nc
case for the applicant that he has been superseded in +he
matter of EromotiOn.

g, In the light of what has been stzated sbove s "

DA P, /iv, ,u\/é«—ﬂ//‘ A " ol 3 qama)
we do not find any ma¥e~fel 18ﬂv1ng the parties teo

besr their oun ctst,
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